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5h. Lalit Agar al
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vs.
rals. Sh.€e aihari Forging Pvt. Ltd. & Ors.

SECIION Ol l I I li COMP NIDS  C t : 3t7l398 of rh€ Conprtri€s Act 1956 a
(:onprnies Acl201l,
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Leamed colnsel for the pellUoner undedakes to Rle an appropdate
applicauon in resoect of the status of order dated 18.11.2015 oass€d by erstwhile
company Law Board. ln the aforesaid order dire.tions were lssued to Roc to
proce€d agalnst the respondent afr€r findlng oLrt violation of th€ Companles Act are
found. Accodinq to $e petitioner nothinq has been done by ROC- The staternent is
based on inform.tion received under RTt. Let a €omprehensive applbation be nl€d
highlighting the slatus of tne aforesaid order passed by tne @mpany taw Board
within ten days wittr a copy in advance to the other side,

lsl'o'lurther considerdtion on 12,8,2016 at 10,30 am
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